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The Status of Implementation of Recommendations contained in 

Seventh, Eighth and Ninth Reports of the Department-related 

Parliamentary Standing Committee 

on Health and Family Welfare. 

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI 

RAMDOSS): Sir, I beg to lay a statement regarding status of implementation of the 

recommendations contained in the Seventh, Eighth and Ninth Report of the 

Department-related Parliamentary Standing Committee on Health and Family 

Welfare. 

PRIVATE MEMBERS' RESOLUTIONS 

Re. Providing Employment to Educated Youth and relief to unemployed 
Youth till they are employed—contd. 

MR. DEPUTY CHAIRMAN: Hon. Members, the Mover of the Resolution Shri 

Datta Meghe, wishes to withdraw the Resolution. The Mover, Shri Datta 

Meghe, is not present in the House today. If the House agrees, I shall now put 

the Resolution to vote. The question is, 

"Having regard to the fact that the number of unemployed youth has been 

increasing year by year and the Government have not been able to 

generate sufficient employment in the country even for those who possess 

technical qualifications like engineering, medical etc., this House urges 

upon the Government to come up with some schemes for providing 

employment or in the alternate provide relief to all unemployed youth till 

they secure employment." 

The motion was negatived. 

Re. Removal of difficulties being experienced by various States while 

Delimiting Constituencies 

SHRI V. NARAYANASAMY (Pondicherry): Sir, I beg to move the following 

resolution:— 
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"Having regard to the fact that:— 

1. the Delimitation Act was passed by Parliament and the process of 

delimitation has already started in various States and they are facing a lot of 

difficulties in implementing the provisions of the Delimitation Act; 

2. several representations have been received from various States and even 

from the legislators stating that since population was the criteria adopted for 

delimiting the constituencies, ignoring other conditions prevailing in various 

States, the basic structure of the constituencies is being changed; 

3. in North-Eastern States there are various districts covering larger area of 

lands with less population; 

4. if population criteria is adopted for delimiting the constituencies, the cities 

get more representation than the rural areas because of the high 

concentration of the population; and 

5. the elected representatives who have become Associate Members of the 

Delimitation Commission have not been given the powers of voting at the 

time of taking decision under the Delimitation Act, which infringes the rights 

of the Members. 

This House resolves that-- 

a. the Government should look into the practical difficulties being 

experienced by various States while delimiting the constituencies. 

b. apart from the population criteria, topography of the area, ravines, 

rivers, districts and communities should also be considered for 

delimiting the constituencies; 

c. the elected representatives who are Associate Members, should 

also be provided with voting power so that their views are properly 

represented in the Delimitation Commission; and 

d. the Delimitation Act should be amended accordingly. 

MR. DEPUTY CHAIRMAN: Now, Shri Jesudasu Seelam. 
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SHRI V. NARAYANASAMY: Sir, I wish to speak on the Resolution. 

..(interruptions)... 

MR. DEPUTY CHAIRMAN: The Resolution itself contains a lengthy 

explanation. 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, he 

must be allowed to explain, otherwise, nobody would support it. 

...(interruptions)... 

SHRI V. NARAYANASAMY: For the benefit of the House, I shall have to 

explain it, Sir. 

Sir, this is a very important Resolution, where I can say that the political 

parties are together. They are together, irrespective of whether they belong to 

the Ruling Party or the Opposition Party, whether they belong to Delhi or to 

Andhra Pradesh, because the issues involved are very serious in nature. The 

Government of India, from time to time, appoint a Delimitation Commission, 

for the purpose of giving representation to the Scheduled Castes and 

Scheduled Tribes and also, to the backward regions and city limits. Moreover, 

it takes twenty years to delimit constituencies. In 2002, the Delimitation Act 

was passed by Parliament for delimitation of constituencies and it was 

adopted by both the Houses of Parliament. 

Sir, the point is that while delimiting constituencies, the Government 

never interferes; it is to be done by the Delimitation Commission with 

assistance from the Election Commission of India. The process has been 

notified in the Act and the procedure has been envisaged. 

Sir, the reason why I was prompted to bring this Resolution to this August 

House, is that while implementing the provisions of the Delimitation 

Commission, the guidelines enunciated, the procedure to be followed, and the 

rules to be implemented are not being properly followed. The hon. Law 

Minister is present in this August House. The kind of representations that the 

Law Ministry has received, and the hon. President of India has received from 

public representatives, whether it be Members of Parliament or legislators and 

also from the common public, is a matter of concern for all of us. There is no 

quarrel that the constituencies have to be delimited on the basis of population 

in view of population explosion. But, Sir, there is one criterion that needs to be 

considered by the Government and also the Delimitation Commission. Take 

the case of North-Eastern States. In the 
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North-Eastern States, the State capital, the population is concentrated. If one 

goes to the other districts, the population is scattered, where in a village, there 

are only 50 families and in another village, there are 100 families. In another 

villages, there are hundred families. The area is so spread that the constituency 

has become very big. In the case of city, in the North-Eastern States, whether it 

is Meghalaya, Manipur or Mizoram, the constituency in the town limit is 

increasing, and the constituency in the rural area is decreasing because the 

population has been considered as a criteria for the purpose of delimiting the 

constituency. It is not only with the North Eastern States, it is also with other 

States whether it is Delhi, Mumbai, Kolkata, Chennai, Bangalore or Hyderabad. 

Now, there are eight constituencies in the urban limit in Bangalore. It has 

become twelve constituencies. The limit has been frozen; the total number of 

constituencies has been frozen. If they are 224, then they are 224 only. But, Sir, 

more representation has been given to the urban areas are compared to the 

rural areas. The Government has to find the balance for this. In the urban limit of 

Delhi, there is one constituency, that is, outer Delhi. Its total population is 

more than 25 lakhs. But in the other constituencies, it is only ten lakhs. For 

example, in Hyderabad the population is more in the city limit and the 

population in the semi-urban area is less. The division is on the basis of 

population alone. In the urban limits, the constituencies are being increased and 

in the rural areas the constituencies are being reduced. The Delimitation 

Commission decides the size on the basis of Section 9 of the Delimitation Act. 

Section 9 of the Act very clearly mentions," The Commission shall, in the 

manner herein provided, distribute the seats in the House of the people allotted 

to each State on the seats assigned to Legislative Assemblies of each State has 

readjusted on the basis of 1971 Census to single member territorial 

constituencies and delimiting them on the basis of Census figures as 

ascertained in the Census held in the year 2001 having regard to the 

provisions of the Constitution, the provisions of the Act specified in Section 8 on the 

following provisions, namely, all constituencies shall, in as far as practicable, be 

geographically compact areas and delimiting them on the basis of physical 

features, existing boundaries of administrative units, facilities of communication 

and public convenience." This-is one version. Secondly, every Assembly 

constituency shall be delimited as to fall wholly within one Parliamentary 

constituency. The constituency in which seats are reserved for Scheduled 

Castes and the Scheduled Tribes shall be 
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distributed in different parts of the State and located, as far as practicable, in those 

areas where the total of their proportional population is the largest. Sir, this is not 

being followed. My complaint is that even this provision, which has been 

enunciated in Section 9, has not been followed. I received several representations 

as a Member of Parliament. The Delimitation Commission also received several 

representations from various Legislators, Members of Parliament and also from the 

general public because they have to consider one Parliament constituency as 

one unit or district as one unit or the whole State as one unit. Now, Sir, I come to the 

composition of the Delimitation Commission. There is one Chairman of the 

Delimitation Commission, one member from the Election Commission and the third 

is the State Election Commissioner appointed by the State Government. There 

are three members in the Delimitation Commission. Now what is the procedure 

that they follow? The compile the data and also maps. Secondly, they prepare 

the draft working paper on delimiting the constituencies and consult the State 

Election Commissioners. Thirdly, they consult with the associate members. 

Associate members are 10 from each State—five from Parliament and five from the 

Assembly appointed by the hon. Speaker of the respective Legislative Assembly. In 

the case of smaller States, it is only five members. The associate members have 

no voting right. They go for public hearing, where the view of all political parties and 

public are heard and then they give final notification. Then, they go to public 

hearing. There, all the political parties and public views are heard and finally, 

they give the final notification. So far, the Delimitation Commission has 

completed the delimitation process in some States, especially the States like 

Goa, Kerala, Tripura, Mizoram, Rajasthan, West Bengal and Union Territory of 

Pondicherry. The delimitation process in respect of Chhattisgarh, Himachal 

Pradesh, Maharashtra, Orissa, Punjab, Sikkim and National Capital Territory of 

Delhi is going on. In other States also, the process is going on. Sir, here, we find 

the constituency, take the case of State Capital, where the constituencies have 

been increased on the basis of population only—I stress the point 'only 

population'— leaving alone the topography and geographical conditions of the 

district. Thirdly, Sir, points like the river area, whether rivers are there, and moreover, 

whether the people can reach the other destination, if it is the North-eastern region, 

have not been considered. It is a very pathetic situation. When the public 

representatives go before the Delimitation Commission and when they 

represent the matter, it is heard only for the namesake. I want to tell the 
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hon. Minister when the Associate Members go there, they represent the 

grievances of the Members collectively, irrespective of the party, it is not being 

considered. It is totally ignored. Why? It goes to the advantage of the ruling 

Government because the recommendations and the drawing of the map, 

identifying of the constituencies, dividing of the constituencies is done by the 

State Election Commission. When it comes to the Delimitation Commission, 

they do only cosmetic changes. They don't go into the real nitty-gritty. They 

don't go into the real issues which are involved. Therefore, Sir, several 

representations have been received before the Delimitation Commission and 

also before the Government of India. Sir, what happened is that when the 

population is to be considered on the basis of SC and ST population, they go 

according to their own mercy. If there is 25 per cent SC population in a 

constituency which has to be notified as Scheduled Caste constituency for 

SC, they don't do it. They show it as 20 per cent only. It is the case with other 

States also. Not only that, in Pondicherry also, we have several difficulties. I 

appeared before the Delimitation Commission and we represented the case. 

What they have done is that in one area, they reduced the constituencies. 

When they take it as Parliamentary constituency unit, or a district as a unit, 

that number of the constituencies should not be reduced. Sir, we have got 21 

constituencies in Pondicherry, six constituencies in Karaikal, two 

constituencies in Mahe, one constituency in Yanam. They simply take only 

population criterion. They have reduced one constituency in Karaikal region, 

one constituency in Mahe region and they have added two constituencies in 

Pondicherry against the wishes of the people of the State. Because they have 

fixed 27,000 population as one unit. That 27,000 population is available in that 

particular area. As ten per cent plus or minus is relaxable and when they have 

ten per cent plus or minus, for the purpose of the population alone, when 

exactly specified population exists, for the purpose of dividing the 

constituencies as six units, they have ignored the recommendation or 

suggestion made by the Associate Members and they have said that they 

would make five constituencies. In other area, they have taken away one 

constituency. The issue has flared up. Even the common people are sending 

their representations that one of their constituencies is being taken away. 

Therefore, Sir, there is a procedural malfunctioning because the procedure, 

that has been adopted, varies from one State to the other because the 

Delimitation Commission has to follow the guidelines, the rules and 

procedures for all the States according to the rules framed and 
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the Act itself. As I said, Sir, section 9 very clearly mentions that the geography of the 

area has to be considered. When a State is scattered, the geography is very important. 

That has not been considered. It has been ignored. And, even when one constituency has 

population of 27,000 as a unit, when that specified population is available, they have cut 

one constituency in another area. 

Sir, the public representatives, who represented before the Delimitation Commission, 

told me that the injury caused to them has to be compensated. But they did not 

bother, they simply said, this is our final decision. Unfortunately, Sir, the decision taken 

by the Delimitation Commission cannot be challenged in a court of law. When the 

hon, President gives his consent, it is Final. Sir, there are real issues which have been 

involved, and, one is about the North-Eastern States which are facing problems because of 

the urban concentration, which is there. Suppose, in one assembly constituency, they 

have to cover about one hundred square kilometres in the tribal area, and, if in another 

constituency, in one town itself, where there are three, four assembly constituencies, what 

will be the extent of the problems that those tribal people have to face. We will have to 

see from that angle also. We have to see to it because we cannot equate the North- 

Eastern States with the other States in the plain areas. 

Therefore, Sir, this issue has become relevant. It has to be addressed very 
carefully because the tribal people are very sensitive people. 

Moreover, when the representation given to the people in one area is 

taken away, the kind of revolt that is coming from that area has to be seen. 

You know pretty well about Bangalore rural, and, then Bangalore urban. Sir, 

urban constituencies are increasing while the rural constituencies are being 

reduced. Take the case of Hyderabad, our hon. Member knows, where this is 

the only issue where the Congress Party and the TDP are together in Andhra 

Pradesh. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: There also, you are ...(Interruptions)... 

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, normally, if the Whip of 

the Ruling Party moves a Resolution, we feel it is an official resolution. I am 

here to oppose it. 

SHRI V. NARAYANASAMY: Sir, this problem is there in Delhi also. Sir, 

there are about seventy assembly constituencies in Delhi and the population 

is about... (Interruptions)... 
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SHRI V. NARAYANASAMY: Okay, there is no problem. Sir, there is an inherent 

defect in implementation by the Delimitation Commission. The issues involved 

are sensitive issues. It is not only the question of drawing the boundaries on the 

map only. Various other aspects have to be seen. The sentiments of the tribal 

people have to be seen. The urban areas have to be seen. The geographical 

conditions of the places have to be seen. The ravine, rivers and also the 

accessibility of the people have to be seen. Apart from that, the Delimitation 

Commission has to consider the representation that is there. 

Sir, here, I would like to mention a very important point. The associate 

members should also have the voting right. The reason why I am stressing this 

issue is that the Chairman of the Delimitation Commission, the members of 

the Election Commission take decisions by majority, and, the State Election 

Commissions join them. The representation, which has been made by the 

associate members, has been thrown into the dustbin. The genuine grievances, 

genuine issues that are raised by the elected representatives have to be 

addressed by the Delimitation Commission. Let the hon. Minister inform the 

House as to how many representations did the Law Ministry receive from various 

States, especially, Orissa, Madhya Pradesh, Tamil Nadu. Sir, in one State, the 

associate members resigned enmass. They don't want to participate in the 

Delimitation Commission because of — I don't want to use aggressive words — 

the attitude of the Delimitation Commission. Sir, the public representatives, 

whether they are the Members of Parliament or the Members of State 

Legislatures, represent the will of the people. Yes, they have some grievances 

because their constituencies are being ignored. I don't want to go into that 

aspect. I go into the common aspect, the common aspect of proper representation 

to the people in a proper manner as provided in the Delimitation Act. 

Therefore, they should also be given the voting right. The complaint that has 

been received from the public representatives has to be considered. The 

Delimitation Commission should not ignore it. Sir, in our party, the Congress 

Party, our hon. Member, Shri Seelam is coordinating with our Member States in 

the Delimitation Commission for the purpose of redressal of grievances. They are also 

aware how the representation has been received by the party from various States 

also. Therefore, it is a very serious matter 

302 



[19 May, 2006] RAJYA SABHA 

which has been a burning issue. The Delimitation Commission does not bother 

about anybody. They have finished it in six States. They will finish everything. In 

the next Parliamentary election, it has to be implemented. While implementing it, 

there will be hue and cry from the public, from the Members of Parliament and 

from the Legislators. At that time, there will be chaos in this country. Therefore, it 

is high time the hon. Minister should consider amending the Delimitation Act, 

giving the proper thought and following the proper procedure. All the sections of 

the society have to be given proper representation. The spirit of the Delimitation 

Commission has to be fully implemented. It should not be under whims and 

fancies of certain people, certain groups of people. Therefore, Sir, they should 

work in an unbiased manner in giving representation, hearing the representations of 

the various people and seeing that justice should be done irrespective of the political 

affiliations. This is my submission, Sir. Therefore, I move this Resolution, Sir. I 

want this House to adopt the Resolution unanimously, so that the hon. Minister 

may consider it. Thank you, Sir. 

The question was proposed 

MR. DEPUTY CHAIRMAN: Thank you, Mr. Narayanasamy for bringing this 

important Resolution in the Council of States regarding the delimitation of the 

Councils. Hon. Members, time limit of speech is, no speech in Resolution, 

except the permission of the Chair, shall exceed 15 minutes in duration, provided, 

the Mover of the Resolution, when moving the same, when he is speaking for the 

first time may speak for 30 minutes. This is the rule. I am reminding you. Now, 

Mr. Jesudasu Seelam. You have not more than 15 minutes. 

SHRI JESUDASU SEELAM (Andhra Pradesh): Hon. Deputy Chairman, Sir, I 

stand to support this Resolution. I agree with the hon. Member, Shri 

Narayanasamy, who gave a detailed account of difficulties which the various States 

have been facing. I have the fortune of associating with this work for the last four 

years. I would like to bring to your kind notice, without repeating the points which have 

already been brought to the notice of this House by hon. Narayanasamyji, Sir, why 

this delimitation exercise has been taken up. It is an obligation under the 

Constitution of India that every ten years, we have to delimit our constituencies, 

after the Census operations are over. But, for various reasons, somehow, we could 

not do the last delimitation exercise. The last delimitation exercise was taken up 

immediately after the 1971 Census. This exercise was completed in 1976 and the 

elections 
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in 1977 were conducted with the new Delimitation Act. So, for the last nearly 35 

years, it has been due. We should have done this delimitation exercise. It has 

been long due, Sir. So, what is the rationale? The rationale is, some of the 

examples have been given by Mr. Narayanasamy, there are certain 

constituencies which have vast population, way, up to 30 lakh people, and there 

are certain Parliamentary constituencies which have a very limited population. So, 

there was a need for rationalising this population and making all the Parliamentary 

constituencies more or less equi-populous. That is number one. 

Secondaly, Sir, there is an obligation that the Constitution of India lays down, 

that is, the representation of the Scheduled Castes and the Scheduled Tribes should 

be in proporation to their population. So, there is a need to correct that imbalance 

which is presently existing to give proportional representation to SCs/STs 

according to their population. So, that is the second criterion. Based on these two 

principles, the Delimitation Act was passed by Parliament in 2002. But, because 

some objections were raised to take the 2001 Census, because the earlier 

amendment was passed on 1991 Census, again the Delimitation Act was amended 

and the Delemitation Act 2003 was brought in to take the figures of 2001 Census. So, 

that being the case, Sir, how to go about? Section 9 of the Act clearly indicates 

how the Delimitation Commission would be. As rightly pointed out by the Mover of 

the Resolution, the Chairman would be from outside. One of the Members of the 

Election Commission will be the Delimitation Commission Member and one 

Member from the State Election Commission would be ex-offico Member. There 

are three ex-office Members, Sir. 

Then there is problem regarding functioning the Commission. Sir, nobody is taking 

about the Act. Nobody is talking about the provisions. On how the Commission 

functions, how it associates members from each State, and what are the 

difficulties, the disparities, and the problems of the people, a detailed account has 

been given by the hon. Member. Basically, I would like to categorise these 

disparties in four ways. I do not share the hon. Members views fully, because 

wherever possible the Delimitation Commission does accommodate the geniune 

problems. Sir. problems are in both the ways. 

Some of our hon. Members insist that they don't want to change their 

constituencies in any way. All the boundaries should be intatct. Sir, 
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sometimes it is also unreasonable. Sir, we should also, while saying that this 

should be done, look at our own interpretation. Sir, I would submit that there is a lot 

much one can improve, because there is a way to get things done under the 

provisions. The ten per cent plus or minus is provided only to see that 

administrative units are not divided because one wants constituency in a 

certain way. That leverage, that cushion is given by the Commission itself. I 

compliment the Commission because it has been working day in and day out. I 

keep in touch with them on day-to-day basis. There are certain difficulties which the 

Commission itself cannot do away with, because the Act lays down that the 

administrative boundary should be kept intact. Administrative boundary varies from 

State to State. In some States, there is Patwari Circle; in some States, it is a 

Village; in some States, it is a hamlet; in some States, it is a Panchayat System; 

in some States, it is a Block System; in some States, it is Tehsil; and in some 

States, it is Mandal system. In such a situation, they go by they consensus of the 

associate members. How can we change a particular building block? If the 

members feel that village should be the building block, then the Delimitation 

Commission goes by it and the village is considered as the building block or the 

administrative unit. If it is decided that it should be the Community 

Development Block, they adopt the Community Development Block model. It 

can be that some associate members may decide that they want to go by the 

Patwari Circle, or the Revenue Circle Model. While we need to genuinely sort 

out the difficulties put forth by various hon. Members, I think we should 

understand the difficulty of the Delimitation Commission also. 

I would like to submit before this august House that almost two-third work of 

the Delimitation Commission, as pointed out by the Mover of the Resolution, has 

been done. There are certain difficulties which even the Delimitation Commission 

wants to sort out. Basically, there are four areas. One is the urban-rural dichotomy. 

Since the 1971 Census, over a period of 30-35 years, the rural population has 

moved out of rural areas. The Census of 2001 shows that a lot of population growth 

has taken place in majority of urban cities. When you take population as a 

criterion, you get more number of seats in urban centres. To that extent, seats of 

the rural areas are reduced. He has cited the example of Bangalore. Right now, we 

have 16 seats, not 8 seats, Sir. It is going to become 24 seats. So much 

increase, of seats is there in Bangalore city alone. To that extent, the 
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seats in other parts are reduced. If we conduct delimitation after ten years, there will 

be further shift. If this process continues over two-three times, there is going to 

be total unrest amongst the rural areas. So, there is some requirement. How do 

you do it? You can points out that. What is the solution? Sir, the problem here is that 

in urban areas, density is more, and distances are small. In the rural areas, 

population is scattered, and distances are also more. So, we can have a 

slightly different criterion. It may be 20-30 per cent more population per 

constituency in an urban area, so that there is no large amount of shift or the pull 

factor or the push factor towards the urban centre. 

that is one factor. Even the Delimitation Commission is also looking into it. 

This urban-rural problem is one area. Secondly, Sir, regarding hilly and plain 

regions. As you know, hilly terrain is difficult; houses are scattered; vast regions have 

to be covered if you equate the population that there should be two lakh per 

constituency which is equivalent to the same number in the rural plain areas. Here 

also, we need to say that it should be 20 to 30 per cent less per assembly 

constituency in hilly regions compared to plain regions so that we can take care 

of this. It is difficult to move in hilly regions if you link, put up and together vast 

area and put it as one constituency. So, in hilly and plain regions, this is the 

second difficulty this part has been facing. 

The third is about the North-East. Sir, I would like to submit to the hon. 

Members who are well aware that in North-East, say Manipur and Nagaland which 

are border States sharing international border with other countries, we have this 

problem, in the last 30 years, there is division of States, creation of more 

districts, basing on the ethnicity, basing on the particular tribe. For instance, in 

Arunachal Pradesh, there are 16 districts. Teach district is inhabited by a 

particular tribe. You see, what happens if you truncate the district or if you 

change the number of seats in a district, the tribe gets disturbed. They are 

saying that their identity is lost; you do delimitation, but don't disturb, what is 

called, the district identity where each district is made depending on the 

population of the tribals, like 16 major tribes and 16 districts. So, they suggested 

to the Commission that don't disturb the existing number of seats per district 

because, by doing so—by extending seats from one to the other reducing or 

increasing—our cultural identity is disturbed and this is very, very sensitive. 

After all, delimitation is done for what? The delimitation is done for the people's 

convenience and for the public good. That is why, I think, we need to take 
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the sensitivities into consideration and devise a method where the people's 

sensitivities and the people's feelings are not hurt, thereby create more 

problems, adding to the problems they already have. 

Sir, the fourth and the last area, which we have been trying to sort out and 

where we have been facing lot of problem, is the tribal and non-tribal areas. Sir, 

while doing the delimitation exercise, we have a responsibility to keep the tribal 

character of a particular constituency. The Constitution also recognises special 

tribal areas and the Government of India spends lot of money on tribal sub-

areas because tribes are characterised by specific area. So, I think, we need 

to take into consideration these sensitities, the character of the tribal 

constituencies, the special difficulities of hilly regions and the feelings of the rural 

population. But, Sir, what is the solution? This issue has been deliberated in 

consultation with the hon. Law Minister and with a large number of people's 

representatives who come to our office and express this problem and who have 

given in writing to the Prime Minister, to the Delimitation Commission and to the 

associate members, giving a copy to us. What we told them was that we 

requested the Government to come up with some modification where the 

district seats could be frozen as we have frozen the State seats. It is not the 

reorganisation of the constituencies. The present exercise of the Delimitation 

Commission is that is not the total reorganisation, but it is only to cut and paste 

and make the composition of the constituency equi-populous. It is only 

rearrangement and not reorganisation, not a fresh exercise, because by an 

amendment, this House has frozen the total number of constituencies till 2026 

within the existing number. Now, we cannot increase the number, either Lok 

Sabha or Assembly seats. Within the total number, we have to do this 

rearrangement of the constituencies to achieve the twin objectives of equip-

populous constituences on the one side and giving representation to the SC/ST on 

the other - proportionate to their population, basing on 2001 Census. 

So, the sum and substance of my submission to this august House, and 

through the House to the hon. Minister, is that we have to bring a small 

amendment, wherein, the district seats are to be frozen, and with the seats, we 

have to make each seat more or less equi-populace. Why am I saying so? Sir, 

this has a small limitation, and this may result in small disparity. What is the 

disparity? The disparity would be that it will not be equi-populace throughout the 

State. It will be equi-populace within 
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the State. There may be variation of some seats in the urban and rural areas within the 

State, but, that variation, I am sure, you will appreciate was there when the last delimitation 

exercise was done. The last delimitation exercise done in 1976, also adopted the same procedure, 

same guidelines. But, I would like to submit that by freezing of the seats at the district level, we 

need not create this much heartburn, we need not disturb the sentiments of the tribal people, we 

need not disturb the geographical concentration of district-wise tribal settlements in the 

North-East State, and we need not worry too much that by doing so, the rural 

population will be at a disadvantage because, there may be a marginal increase in the 

urban centres, but not the extent which is being contemplated at present. So, this is the 

small amendment. But there are difficulties in passing this amendment. We have to 

amend the Constitution itself because, article 82 of the Constitution of India provides that 

throughout the State, the quantum of population should be more or less the same. That 

is the prescription. That needs to be slightly modified. We need to go in for a 

constitutional amendment. It is not simply sufficient to amend the Delimitation Act. 

So, that is the limitation. If the hon. House feels that we have to do the freezing of districts 

only after amending article 82 we have to replace the word 'district' in place of 'State'. That is 

the only amendment which is required to article 82 of the Constitution of India, and 

subsequently, section 9 of the Delimitation Act, 2003 also needs to be amended. 

The third point is that the hon. Member has mentioned about the role of the associated 

members. Sir, most of the associated members for the lest two years have been looking 

at the submissions they are making before the Commission. I may say that it was 

observed that most of the associated members are concentrating on their own 

constituencies rather than taking the States interest as a whole. That was one of the allegations 

made by the non-associated members who also came and placed their views. So, there 

was a consensus that the national parties should have a representation, and at each stage, 

they should be heard by the Delimitation Comission to take care of the feelings of the non-

associated members, who did not have an opportunity to place their difficulties before 

the Commission. I agree with the hon. Member who moved the Resolution, Shri V. 

Narayanasamy, that the associated members should be given more importance. It is not 

only the question of recording their views as a dissent note, but it should also be gone into 

in letter and spirit because they do represent the people, and they could have received a large 

number of representations before the Commission. 
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Finally, in States like Chhattisgarh, Uttaranchal and Jharkhand, the three 

newly formed States, what happened before the States were bifurcated. The seats of 

the two States put together, were allotted to those three States. Now they have 

become 6 States. What happened in Chhattisgarh? The Scheduled Tribes seats 

are getting less because of demographic reasons, and not because the 

Delimitation Commission has done something wrong. The Scheduled Tribes 

seats are calculated by a specific formula. They divide the total population of the 

State by the Scheduled Tribes population into total number of seats and 

something to arrive at the number of the Scheduled Tribes. So, whereas the 

Scheduled Tribes seats are increasing in Madhya Pradesh, the Scheduled 

Tribes seats are decreasing in Chhattisgarh. This needs to be corrected. This 

disparity needs to be addressed. Had they been taken together, there would not 

have been an adverse effect. Because they are bifurcated the Scheduled Tribe 

seats are getting reduced in Chhattisgarh. Similarly, in Bihar and Jharkhand, 

since taken together, there was no problem. When the seats were bifurcated, 

some of the areas were included. The calculation of population has been 

done. So, I think, the Delimitation Commission is also expecting a direction 

from the Govenrnment that there can be an increase in the SC/ST seats 

because of the delimitation exercise, but the existing seats should not be 

reduced because it will send a negative message to the tribal areas especially. 

So, these are my submission. Sir I would like to sum up by saying that we need to 

approach the Delimitation Commission with an amendment to article 82 of the 

Constitution saying that the population for each constituency should be, more 

or less, the same within the district, not necessarily within the State. Secondly, 

there should be a guideline that there can be an increase in the SC/ST seats 

because of the delimitation exercise, but the existing seats should not be reduced 

because of this problem. Thirdly, having regard to the special problems that 

the tribal, the hilly region, the urban and the rural people face, we need to 

freeze the constituencies at the district level, and this exercise needs to be 

expedited because we are already late by 30 years. I think, the seats reserved for 

SCs/STs are to be increased. They have been denied, for the last three 

decades, their due shares. With regard to the guideline, we can increase, plus or 

minus the cushion to 20 per cent so as to accommodate some of the difficulties. 

And fourthly, under any circumstances, whatever the administrative unit may 

choose, it should not be bifurcated, it should not be divided and it should not be 

trunacted. Taking an overall view, I think, the district freeze would be an ideal 

one. 
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4.00 P.M. 

With these observations, I once again congratulate the hon. Mover of the 

Resolution, for bringing before the House such an important Resolution, and I 

support this Resolution. 
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SHRI MOINUL HASSAN (West Bengal): Sir, I rise to take part in the 

discussion on the Resolution moved by the hon. Member, Shri V. 

Narayanasamy. While I take part in the discussion, I would like to say that I am not 

fully agreeing with the Resolution which is already palaced before the august 

House, but I must say that there are some valid points in the Resolution which is 

moved by my learned friend. 

Sir, you know that the Delimitation Act was passed by the Lower House and the 

Upper House, and, already, the law has been enacted. The Delimitation 

Commission, according to the Act, has already done the delimitation work in 

some States, including in my State of West Bengal. Firstly, when the Bill was 

introduced in the Lower House, the population basis was 1991. After that, it was 

amended. It was decided by both the Houses that so far as the delimitation 

was concerned, the population basis would be 2001; after that, the Delimitation 

Commission would start their work. I have seen the notification from the 

Delimitation Commission that the delimitation exercise in West Bengal, particularly, 

which I am very much concerned about, is already over. It is already notified in the 

different newspapers and in the Government Gazette also, But I firmly believe that 

there is, today, some anomaly in the complete work which they have done. 

When we have discussed, in the House, regarding the anomalies of the 

geographical situation of a constituency and the voters or the population of a 

constituency, there are two or three important factors so far as the population is 

concerned. We have seen that in a particular constituency, there are only two or 

three lakh voters but in other constituencies there are 13 or 15 lakh voters. 

Obviously, it is an important anomaly. This is one of the first anomalies which we 

have seen at the time of the discussion, held earlier. We have raised, for 

example, two constituencies which are very much known to us, which are situated 

in Delhi, Chandni Chowk and Outer Delhi. The difference between these 

constituencies is big. So, it is very much necessary to delimit the 

constituencies in our country. The last delimitation exercise has taken place four 

years ago. It is the right time to delimit out constituencies. But when we discussed 

the matter earlier, we 
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had discussed the matter in a way that a unique type of delimitation would happen 

this time. It would be different from the earlier ones. The constituencies or the 

seats so far as the Assembly is concerned, it will be State-wise and so far as the 

Parliament is concerned, it will be nation-wise—will not exceed the existing 

number, but realignment will take place. This is the unique feature of delimitation 

this time, which has already taken place in two or three States. In this regard, I 

would like to say that geography is one of the main points. My colleague has 

mentioned that in many places geography was not maintained. This is a good point. 

Suppose there is a river or there is a hilly area. The people have to cross the river to 

goto other places to cast their vote and attend to their constituency works. I think, 

this is not considered properly by the Delimitation Commission. Why is it not 

done? From my practical knowledge I would say that the Delimitation 

Commission, while doing it, does not consult the district Collector also. This 

point was raised repeatedly at the meetings of the Delimitation Commission.On 

behalf of our party, the Communist party of India (Marxist), we have written 

several letters to the Chairman of the Delimitation Commission. As regards my 

concern, I would like to say that there is a lot of increase in the development of 

science and technology. Sitting right here we must be able to know about the 

composition, geopgraphy, population and ethnicity of a remote village of our 

country. But I feel that it is not enough. I feel that the local people and the political 

parties should be consulted while delimiting or taking a final decision becuase 

ours is a big nation with diversity. We must consider this point squarely. 

Sir, another point which I would like to say is that so far as the system is 

concerned, after the completion of the official work, there is a system called 

"public hearing by the Delimitation Commisssion". There is a system that if anyone 

appeals before the Delimitation Commission in writing, the Delimitation 

Commission will hear their arguments and settle the disputes. We have seen a 

newspaper report a few days ago in West Bengal. I would like to cite some 

examples before the august House. They organised public hearing. They 

organised public hearing at three places to hear the common people. A public 

notice was issued in the Press and they had also made an announcement 

asking the people to appear before the Commission and make their 

submissions. In West Bengal, no public hearing actually takes place. I was 

present myself at a public hearing. The hon. Chairman of the Delimitation 

Commission, within less than a minute, 
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declared as the hearing was completed and the meeting was postponed. I firmly 

believe that the procedure or the system under the delimitation provisions 

should be reviewed. I would request the hon. Minister to take note of this point. 

There is another point, which is already raised here. I would also like to raise 

that there is some disparity. The issue of some disparity between villages and 

towns, hilly areas and non-hilly areas, North-Eastern States and mainstream 

States will come up. 

I would like to cite here one example. Everybody knows about Kolkata, the 

Capital of West Bengal. Now Kolkata comprises 21 Assembly seats. After this 

delimitation, it will be left with only 12 seats. So 9 seats will be reduced. It will 

become very difficult to mange the entire population of the Kolkata city. This 

disparity is going to come here. I do not know what will happen tomorrow or day-

after-tomorrow, but this type of disparity will certainly be there. That is number 

one. Secondly, I came to know from a notification of the Delimitation Commission 

that so far as the administration is concerned, they will try their best not to divide 

the Constituency into different administrative set ups. At least, our desire is that 

there should be Parliamentary Constituency within two sub-divisions. I know that 

there is a Parliamentary Constituency in our country which belongs to five districts. 

At present, I am saying that they have toppled the entire administrative set up, 

district set up and one Parliamentary Constituency belongs, maybe, to two districts, 

but belongs to 3-4 sub-divisional set ups. It should be made squarely, I 

propose this before the august House. I would like to request the hon. Minister, 

who is sitting here, to take note of it and discuss it with the Delimitation 

Commission. 

One point is about Tribal and non-Tribal areas. In West Bengal, one Tribal 

or Scheduled Caste seat was decreased. It is having a big impact on the 

downtrodden and backward people. We should take care of it. I am not going into 

the details as to why it has been done. But we should take care of it. 

My last point is about Associate Members. I had an opportunity to be an 

Associate Member of the Delimitation Commission in West Bengal. What is 

the role of the Associate Members? They are just spectators. They will only be 

giving papers. They will only be giving some suggestions. It has not yet been 

decided as to what is the role of the Associate Members in the Delimitation 

Commission meeting. I am not agreeing with this opinion that the Associate Member 

is only related to his own constituency. Associate 
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Members relate to the whole State. They are very much responsible. I firmly agree with 

this Resolution that the Associate Member should be a voter in the Delimitation 

Commission meeting. With these words, I conclude. 
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SHRI E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, it is really a very 

important question on which our hon. Member, Mr. Narayanasamy has come 

forward with a Resolution. But, to appreciate the feelings of Mr. Narayanasamy, we 

have to go a bit dipper into the history and we have to find out how India or Bharat 

has been created. As the Constitution says, it is the Union of States. Therefore, the 

States are the Union united together to form India. Article 18(i) stipulates, "Subject 

to provisions of article 33, the House of the People shall consist of (a) not more 

than 530 Members chosen by direct election from territorial constituencies in the 

State, and (b) not more than 20 Members to represent the Union Territories chosen 

in such manner as Parliament by law provide." 

Therefore, here, two factors are there, that is, the direct election from territorial 

constituenceis in the State. The Constitution has come into force long ago and 

many times we have amended the Constitution, more specifically, the First 

Scheduled, which says about the number of States and also the number of Union 

Territories. Now, we have got a number of State. Excepting Sikkim, there is no 

expansion of the territory of India. We are having many States. The number of 

States has increased. 

So, the history shows that when Pandit Jawaharlal Nehru was kind enough 

to respect the feelings of Linguistic people and the States were divided on the 

basis of linguistic majority, and on that basis, every language 
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was respected and the States were also demarcated accordingly. Therefore, the basic 

structure is, the States, which are having the linguistic population in that territory, the 

linguistic majority of the people who are having a particular language in that particular 

territory, that is the basic unit on which India was built up. Therefore, when there is 

representation of that particular territory, we are allowing the territory to be occupied 

by a lingustic majority and that majority is represented before the House of the 

People. Therefore, when the constituencies within the territory are going to be 

demarcated, then we have to appreciate whether the linguistic majority or the 

linguistic ethnic group is totally represented in the House of the People. Sir, after 

for more than 50 years, India has found a very symbolic unification of the States in 

another way; the linguistic people have migrated from one place to another and 

started to settle in different parts of the nation, so the linguistic differentiation is 

gradually going backward and limitation between the people on the basis of language 

that demareation is gradually becoming very much meagre, almost invisible. We 

cannot even find out what differentiates one India from another Indian. We are 

really becoming Indian, we absorb the Indian culture, we do not have any linguistic 

barrier between one person and another, and we mingle with each other as true 

Indians. A person, who represents a Tamil Nadu's small village of Trivannamalai, 

is from Marwari community. He has migrated from Gujarat. And many other 

people who have migrated from other States contest Assembly election to 

represent that particular constituency. It is very bold enough to say to the public, 

"I represent the feelings of people who are living as neighbours to me, therefore, I can 

represent their caste in the Assembly. In the same way, Tamilians who have migrated 

from different parts of Tamil Nadu have settled in Bhopal or in Delhi or in Kolkata or 

even in small villages of Rajasthan or of Punjab have made themselves as part of 

Punjabis or they make themselves as Rajasthanis. There are many people who have 

migrated to Maharashtra. I know that even Subramanium, who was a Member of the 

Maharashtra Legislative Assembly, became the Finance Minister of that State. A 

person who was born in my town Sivaganga migrated and settled in Maharashtra. 

He has not changed his name; he actually has forgotten his language, but at the 

same time, he has retained his name Subramanium. He represented 

Maharashtra, and the biggest commercial State of India was represented by a 

Tamilian as the Finance Minister of that particular State. Therefore, this 

migration and integration of India is now coming forward. But there is a very ticklish issue. 

We should not forget the linguistic demarcation, the territory of the State and 

representatives who are living within the State. Sir, just like a family having husband, 
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wife and a child and gradually that child has got three children and in that way 

when they are bigger and bigger and larger and larger enough, the same house 

has to be divided into three or four or five or ten rooms for their living In the same 

way, India as a territory is having many small rooms, hich are the States, which 

have to be represented properly. At the same ime, population is also exploding . 

Population is the majority which is the language of the democracy. The meaning 

of the democracy itself is the people, and the majority of people, and the majority 

is to be locked after But, Sir, we are having a deficiency in one way and Tamil 

Nadu is one such specific example where the family planning was enforced 

throughout by the State the years and, therefore, the population of Tamilians 

was reduced in thai State. Therefore, when there was delimitation at an 

appropriate time according to the Constitutional mandate, at that time Indiraji had 

come forward with notion that we can freeze it instead of losing one or two particular 

seats in Parliament to be represented by the Tamilians in Tamil Nadu. 

We can have a frozen figure instead of having 40 down to 38. Let us not allow that 

39 to be a reduced figure and let 39 be the frozen figure for Tamil Nadu State. 

Therefore, we are having 39 linguistic constituencies representing the 

Tamilians of a particular territory. But at the same time, population is exploding in 

other States. Therefore, other States need some more representation in the 

Parliament. But, at the same time, the Tamil territory should also have an equal 

representation. Therefore, here is a ticklish issue. Accordingly, we have to find 

out a new formula We should take the basic data, i.e. 39 constituencies 

representing the Tamil Nadu State but, at the same time, if you want to increase the 

numbers of Madhya Pradesh, Uttar Pradesh or Punjab or any other State which 

is having an exploded population that population should be represented in the 

House of the People at the highest level of the Parliamenat, i.e. the Lok Sabha 

But, at the same time, we have to find cut a new formula by which constant numbers 

should be there. At the same time, there should be some multiplication by 

which more number of the representations should also come forward in the 

Parliament. It may not be a small thing like having a new construction of the 

Parliament, i.e. representatives of the Lok Sabha. When we are discussing about 

the women's representation in the legislature, we may be having the feeling that 

we have to widen the Rajya Sabha. the inside part of the Rajya Sabha. In the 

same way, we can shift it to the Lok Sabha and the Lok Sabha can be shifted 

to 
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another place, having a wider space. Therefore, space is not important. The space can be 

built up. The building can be built up. But the thing is, the aspiration of the people for whom 

the State is created, for whom the sovereignty is given, for whom the development is 

foremost for a State of this modern nation—all these factors have to be taken into 

account. Therefore, we have to calculate according to the needs of the people. The State has 

only to look after the welfare of the people and also the nature around them. The nation as a 

part consists of a territory where nature is there, natural assets are there, human beings 

are there and other living things are also there. Their set up is changing every time. A person 

who is living in a city, may not like to be there but he may be migrating to a territory, 

which is now classified as a hill station. A person may like to live in a hill station just like Ooty. 

But, at the same time, if the population goes futher to Ooty, then, it is highly populated. But, 

in the same way, reverse is also happening. Since the villagers are not having sufficient 

employment opportunities, the purchasing power is very low, therefore, they are migrating 

towards urban areas. The urban population is increasing. Their developmental 

possibilities are much more rather than rural development. They are getting very well laid 

roads, they are having electricity, they are having water facilities, they are having security, 

they are having police, they are having health facilities, educational facilities job 

opportunities, modern education, everything is available in urban areas. But the rural area 

is having certain deficiencies. Therefore, migration from one part to another part is also going 

on. Therefore, the population is migrating from one place to another place. Vice-versa is 

also happening. People are migrating from the urban area to the rural area or from the 

hilly areas. Therefore, the constant figure is the number, the territory and the linguistic aspect 

only. These three constants should be there. At the same time, there should be proper 

representation in the House of the People. Sir, coming to the limitation part of it, the 

delimitation is having a mandate by way of the act. Sir, when I was a Member of Lok Sabha, 

at that time, when this enactment came and was debated in the Parliament, we could say 

that there was an urgency to pass this enactment because there was a Constitutional 

mandate; there should be a delimitation in a particular period. Already, the period was frozen and 

subsequently, it cannot be further frozen, only the seats can be frozen but the delimitation 

process had to be continued. 
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Therefore, there was law passed at that time taking 1971 Census as the basic data. 

Subsequently, that was also amended by taking 1991 Census as the basic data. On 

that basis now, the delimitation of constituencies, according to Section 9, has been 

taken up. Section 9 says, All constituencies, as far as practicable...' That—practicability— 

is the main proposition that has been taken up. Sub-Clause (2) says about geographically 

compact areas. The third one is with regard to physical features, existing boundaries of 

the administrative units, facilities of the communication and public convenience. The fourth 

one i.e., boundaries of administrative units is variable. Many States are coming forward with 

new States, new districts, mandals and also Panchayats. Therefore, it is a varying 

process. Facilities of communication and public convenience are also varying 

according to the developmental pace of a particular State or particular 

administrative unit. So, I would like to point out another factor. When 

population is increasing in a particular area, we are classifying this as existing 

boundaries of the administrative units. The administrative units are having 

different categories. A person who is living in a Panychat is having an 

administrative system according to the Panchayat Act or Panchayat system. 

But, at the same time, when a person who migrated from panchayat to an 

urban area where there is more population, they are controlled by Nagar 

Palika Act. That means, they have their own system of management. They 

have got their own administrative system. Therefore, there are more 

opportunities to utilize more wealth of the nation for their purpose. For 

example, a person who is living in Delhi utilizing more funds of the nation, 

rather than a person who is living in a nearby village. Therefore, the utility and 

also the partition take away more slice of the nation's wealth by urban areas. And, a 

system has also been created to have more representation, according to the population of 

a particular group of people in urban area. They have got their own ward system. They 

have got municipalities or corporation. Then, they have got different sectors of 

administration — Chairman of their own wards, etc. Therefore, there are more opportunities 

for individual or a group of people or majority of people to represent in a particular system. In 

urban areas you have got more opportunities. But, at the same time, in villages, they 

have got less opportunities. When there is an increase in population, the system of 

representation is more when you compare with a system in a village. Sharing wealth of 

the nation is also proportionately larger in urban areas when compared to areas where 

you have Panchayats or rural areas. 

323 



RAJYA SABHA [19 May, 2006] 

Therefore, we have to find out in which way the population is satisfied. People 

living in the urban areas wanted to grab more funds from the nation's exchequer for 

their utility when compared to villages. They have got more amenities. They have 

got more banks. They have got more schools. They have got more universities. 

They have got more colleges. They have got better transport facilities They have 

got better medical facilities. Everything is good in urban areas. Therefore, the 

development part of a particular section of population in the urban areas is much 

more and they are utilizing more funds of the nation's exchequer when compared 

to rural areas. To represent the people, we have created the House of People. 

The representation in urban areas is much more transparent. There is more 

possibility of representing their grievances, getting more faster development in urban 

areas when compared to rural areas. Therefore, the territory is a constant one. 

But, at the same time, the population is much larger. I can compare, for the 

debate sake, some constituencies. For example, a person contesting from 

Villivakkam in Chennai. There, about 23 lakh voters are electing one Member to 

the Legislative Assembly, 

At the same time, constituencies, like, Mayiladuthurai are having only 1.5 lakh 

people. Twenty-three times more people are living in one area. They are also 

electing one representative. And, the people in a less populated constituency 

also elect one representative. But are we going to divide those twenty-three lakhs, 

making 23 MLAs for that area? That means 23 representatives in one urban area will 

be grabbing more wealth for that constituency than a single representative who is 

isolated in a particular rural constituency. Therefore, we have to devise a certain 

formula by which the urban area people, where the population is more, are also 

represented properly; and, at the same time, the constituencies which have 

less population, but territory-wise are large, are also equally taken care of. 

{MR. DEPUTY CHAIRMAN in the Chair] 

Therefore, Sir, what i would like to suggest here is that there should be a new 

formula. There should be a proper approach by which delimitation is worked out. It 

should not be on the basis of a fancy for a particular person, representing a 

particular State. If they are having associates representing a particular 

Government, they should not be having the course to decide the fate of the 

people. I can very well say that a particular party, which represent a particular 

State, may find that, in future, they can win if that particular constituency is made 

geographically like this—having composition 
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of a particular caste, even though it is linear-wise. I can even cite one example 

of my own constituency. Nearby, there is one Tiruvadanai constituency. It is a 

coastal area. It is having contiguity of two panchayat unions. But, now, they want 

to have a delimitation, where it will be extended by more than 60 kms. From North 

to South, with a smaller constituency than the present one simply because a 

particular caste is going to be represented in a particular constituency. 

Therefore, they want to have majority of that caste in a particular area so that they 

can win the elections accordingly. This type of thing is creating a doubt on the 

delimitation process That is why this resolution has been brought by hon. 

Member, Shri V. Narayanasamy simply because the phrase 'as far as 

practicable' is used, it should be scientific. It should not be made on the basis of 

the whims and fancies of particular Members who are sitting there. It is a very 

important thing. It is mentioned in the Constitution also. It is mentioned in article 82, 

which says, "The territorial constituencies shall be readjusted by such authority 

and in such a manner as Parliament may be law determine". Therefore, the 

Constitution has conferred total powers to fix as to what should be the criteria or 

as to what should be the formula to be followed by the Delimitation Commission. 

Here, I would like to point out the deficiency in the present law where a blank 

cheque is given to the Members of the Commission to say 'as far as 

practicable'. What is practicable? Parliament has got the right to decide that this is 

the formula that we want to give the Delimitation Commission to follow so that a 

proper representation to the people is given at the appropriate forum. That should 

be the main thing. The phraseology that is used in section 9(a) should be re-

looked. Accordingly, the hon. Member, Shri V. Narayanasamy, has give a 

proposition in his Resolution that the Government should look into the practical 

difficulties being experienced by various States by delimiting the constituencies. 

Apart from the population criteria, topography of the area, ravines, rivers, districts 

and communities should also be considered while delimiting the constituencies. 

Another point is that the elected representatives who are associate 

members should also be provided with voting powers so that their views are 

properly represented in the Delimitation Commission. Here, in the first two parts, 

he wants to make a proposition to formulate a new formula by which the 

Parliament has to give a clear pathway to indicate to the Delimitation 

Commission so that a proper representation can be made 
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and a proper representative capacity can be given to that Commission. Sir, the 

Commission consists of members and associate members, but associate 

members have got certain rights according to the Delimitation Act which says 

that associate members can come forward with certain ideas. I am reading 

sub-clause (2)(a): 

"The Commission shall (a) publish its proposal for the delimitation of 

constituencies, together with the dissenting proposals, if any, of any 

associate member who desires publication thereof, in the Gazette of India in 

the Official Gazettes of all the States concerned and also in such other 

manner as it thinks fit." 

Here, an opportunity is given to make it transparent to give the dissenting note. But 

what is the use of giving a dissenting note, Sir, when it is not accepted by the 

majority? It has to be accepted by the majority. Simply, if it is published in the 

Gazette, that does not serve the purpose because the enactment says that you 

cannot go in for appeal. When it is notified, they will be calling the objections. The 

objections will, again, be dealt with by the same Commission. If that verdict is 

given, that is the end of it. Therefore, the dissenting note should be clubbed with 

the voting right also; only then, will there be a majority by which a decision can be 

taken. That is why, our hon. Member has suggested that the associate member 

should have the right to vote, and also by that method, we can take a majority 

decision. That majority decision will enable associate members to have their 

views, substantiate and justify their views by convincing other members. By 

that method, they can get the majority vote and their decision can be the final one. 

That finality can be given only when a voting right is given to the associate 

members. The associate member cannot be a person only to give a dissenting 

note. He should be given an opportunity to participate in the process, to give a 

clear verdict in which way the Commission should come forward in the final 

report. Therefore, Sir, this power of the associate member should be enlarged, 

and for that purpose, a new clause should be added in this particular enactment 

which is now enforced in certain States. At the initial stage, it was told that in 

certain States, the delimitation process was already over, and it was gazetted. 

Even then, Sir, when majority of the States are going in for delimitation, a proper 

formula should be given by the Parliament. Therefore, it needs a full-fledged 

debate, by way of an official amendment being brought forward 
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by the Government to give a position for associate members to have their views and give 

them a full-fledged right to vote for taking a final decision. 

Sir, I would like to make one more observation regarding the formula. As, in the 

initial stage, I have submitted that the linguistic majority is the basic criteria on which 

States were demarcated, States have their own representation. They have their own 

assemblies and their own languages. The language which is used in that particular State 

is the official language of that State. Their literature, their scientific literatures, everthing 

is made in that particular language. Therefore, a person who has migrated... 

MR. DEPUTY CHAIRMAN: Hon. Members, now, it is five o'clock. There are other five 

speakers. Then, the Mover of the Resolution has to reply. Thereafter, the Government 

has to reply...(Interruptions)... 

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, this Resolution being a very 

important legislation, which is concerning all the States and also the Members of 

Parliament, I request the hon. Deputy Chairman to consider that it may be carried over 

and taken up as a first item in the next Session. 

MR. DEPUTY CHAIRMAN: If the House so desires, we can carry this Resolution 

over to the next Session. 

SOME HON. MEMBERS: Okay, Sir. 

MR. DEPUTY CHAIRMAN: Thank you. This will be taken up as a first Resolution in 

the next Session. The House is adjourned to meet on Monday. 

The House then adjourned at one minute past five of the clock till eleven of the 

clock on Monday, the 22nd May 2006. 
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